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Jin ĴT,  JT§ Tf̂oTTrrrr ^

«ra SI  TTfi  % aR?
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SHRIMATI GEETA  MUKHERJE* 
<Pauskura): Does the Home Minis- 

■ ter know to which clause he is re- 
‘plying?  It is not yet 12 O'clock and 
this is the situation.

MR. CHAIRMAN:  Now I shaU put
all the amendments to clause 8  to 
the vote of the  House.

Amendments  Nos. 24, 38 to 43, 62, 
63, 80, 101. 165, 213, 247. 288.  312,
322,  366.  367.  368, 369,  373, 374,
375,  390.  394.  457, 460.  462, 493,
505 and 506 were put and n̂ffatived.

MR.  CHAIRMAN; The  questiom
is:

‘That clause 8 stand part of the 
BiU”

The motion was adopted. 

Clause 8 was added to the Bill.

2346 hrs.

ASmST  OF  MEMBERS—CoTtttf.

MR. CHAIRMAN; I hav# %o Morm

the House that the following tele* 
grams dated 15th September, 1981, 
addressed to the Speaker, Lok Sabha, 
have been received today:—

(i) Telegram dated 15-9-81  from 
the Superintendent of Police, Chin- 
gleput. West District,  Kanchipuram, 
Tamil Nadu.

“In connection with the proposed 
State-wise picketing in front of all 
the Collectorates by  the  DMK 
Party today. 15-9-81. Shri T Naga- 
ratnam. MP. was arrested at Kan- 
chipuram. Chingleput, West  Dis
trict today. 15-9-81 at 09.30 hours 
vide  Sivakanchi  Police  Station 
Crii.\e No. 596/81  under  section 
147/188 IPC read with 30(2̂  of
Police Act and  7  (1)  of  Cri-
m nal Law Amendment Act.  He is 
being sent for remand.**

(ii) Telegram dated 15-9-81 from the 
Commissioner of Police, Egmore, Mad
ras.

“I have the honour to inform you 
that Dr. V. Kulandalvelu, MP. was 
arrested  along with 130  others in 
Crime No. 513/81 under section  143/
336/427 IPC read with 41. Madras
City Police  Act  and 7(1) A  Cri
minal Law  Amendment Act today

(15-9-81) at about 10.00 hours at 
Second Street, Palampuram. Mad

ras-86, for taking out a procê<:;on ' 
with a view to staging a picketing 
in front of the ofAcc of the Deputy 
High Commissioner for Sri Lanka 

at Shafeemchand Road. Madrâ-0. 
in violation of the regulatory order 
in fnrce in city.  He was sent sent for 
remand.”

23.47 hr̂.

ESSENTIAL SERVICES MAIN'TE- 

NANCE BTLL̂ Contd 
Clause 9— (Power to ■prohW't InV-off 

in certain establishments.)

SHRl M. RAMANNa RAI: I beg 
to move:

Page 5. line 37.—

for “six motnhs’’ substitute 
years” (25).

SHRl RAMAVATAR SHASTRI  I 
beg to move:


